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SHRI A. D. MANI : Madam, we have 
shown the concern of Parliament for the 
position of Judges by surrendering almost the 
jurisdiction of Parliament to debate the 
conduct of Judges on the floor of both Houses 
of Parliament, by debating this Bill. I would 
like to make a suggestion to the hon. the 
Home Minister and that is that he should 
send a copy of the proceedings of this debate 
to the Chief Justice of India because a 
number of observations have been made about 
the Judges in general. 

SHRI M. N. KAUL : It is in the library. 
SHRI A. D. MANI : Unfortunately, the 

standard of the judiciary is not what it was 
twenty years ago. There has been a Judge 
who fought a case in the Supreme Court 
about his date of birth. There has been 
another case. . . 

SHRI Y. B. CHAVAN: Let me tell, you, I 
do not accept this proposition that the 
standards of the Judiciary are lesser than 
what they were. Fortunately for the previous 
Judiciary, there was no Parliament at that 
time. 

SHRI A. D. MANI : May be. There has 
been the case of another Judge of a High 
Coun who had to resign because his younger 
brother celebrated his Shashtiabdapoorthi 
when he was in office. 

I would like to make one observation that 
when once Parliament gives all the said 
protection to Judges, they must also conduct 
themselves in a manner free from blame. My 
hon. friend, Mr. Alva, made a reference to a 
case in Nagpur. I do not want to refer to that 
matter in detail. But I would like to commend 
here the example of Mr. Kotwal, the Chief 
Justice of Bombay, who, when a case relating 
to the Central Bank of India came up, stated in 
the open court, "I do not want to try the case 
because I I have got an overdraft from the Cen- 
I tral Bank of India." He refused to try the case. 
Similarly, where Judges have appeared once or 
twice or repeatedly, it is only proper for the 
Judges to say that I have appeared against so 
and so as in the case of Mr. Karanjia—and I 
would not like to sit in judgment. Unless the 
Judges set up that type of standard, it will not 
be possible for the j public to give the respect 
due to them. 

The third point that I would like to make 
is that'"the Chief Justice of India 

 should also prepare a guide book for the 
conduct of the Judges  regarding  their 

 extra-mural activities. A large number of them 
make all sorts of speeches, preside over all 
sorts of functions. So much so, in some 
States when they want to open a flower 
bazaar, they have only a Judge in mind. Some 
Judges are available. 

SHRI AKBAR ALI KHAN : Retired. 

SHRI A. D. MANI : Working Judges. 
There should be some sense of restriction in 
the Judges' activities outside courts of law 
and this is a matter where I hope the hon. the 
Home Minister would suggest to the Chief 
Justice to have a conference of Judges and 
they should prepare a code of conduct for 
their activities outside courts of law. 

SHRI Y. B. CHAVAN : I am thankful to 
this hon. House for having considered the Bill 
in all its aspects. The only point that the hon. 
Shri Mani made was about certain speeches, 
etc. made by Judges. He has made a 
suggestion that I should bring that' to the 
notice of the Chief Justice. I do not think I am 
impressed by that. I am certain that the Chief 
Justice himself is quite aware of what can be 
and what should be done in this matter. And 
the code of conduct for Judges is inherent in 
the work of the Judges themselves. I do not 
think the Judges go on opening flower 
bazaars. 1 do not agree with the hon. 
Member, Madam, you cannot say that the 
High Court Judges should be completely 
divorced from the cultural activities also. But 
that is not a question relating to the present 
subject-matter of the Bill itself. 

THE DEPUTY  CHAIRMAN :   The 
question is : 

"That the Bill be passed." The 

motion was adopted. 

MOTION REGARDING  THE   COM-
MITTEE ON    THE   WELFARE    OF 

SCHEDULED CASTES AND 
SCHEDULED   TRIBES 

THE    MINISTER OF LAW AND 
SOCIAL      WELFARE (SHRI      P. 
GOVINDA    MENON) : Madam,      I 
move : 
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"That this House concurs in the 
recommendation of the Lok Sabha thar a 
Committee of both the Houses to be called 
the 'Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes' be 
constituted for the purposes set: out in the 
motion adopted by the Lok Sabha, at its 
sitting held on the 30th August, 1968, and 
communicated to this House, and resolves 
that this House do join in the said 
Committee and proceed to elect, in 
accordance with the system of proportional 
representation by means of the single 
transferable vote and by secret ballot, ten 
members from among ihe members of the 
House to serve on the said Committee." 

Madam, I do not think that a speech is 
called for in support of this motion. 

SHRl P.   GOVINDA MENON :  As 
you know, Madam, in the Constitution we 
have given some special importance and 
special safeguards to the Scheduled Castes 
and the Scheduled Tribes. For example, there 
is article 335 of the Constitution which 
provides that the State Governments and the 
Central Government should give appointments 
to the members of these communities 
consistent with their efficiency, etc. Then 
article 338 provides for the appointment of a 
Special Officer called the Commissioner for 
ihe Scheduled Castes and tlie Scheduled 
Tribes who every year presents a Report 
regarding the activities of the Government in 
this respect. Now, it is necessary—and that is 
the Government's feeling—that Parliament 
should be in a position to examine the 
activities of the Government in furtherance of 
the safeguards provided in the Constitution for 
the Scheduled Castes and the Scheduled 
Tribes, and that is the reason why we thought 
that a Committee of this type should be 
constituted. So, Parliament is enabled thereby 
to sic continuously in judgment over the 
activities of the Government with respect to 
the Scheduled Castes and the Scheduled 
Tribes. 

I hope, Madam, that the House will 
unanimously support this Motion. 

The question was proposed. 

SHRI B. K. GAIKWAD (Maharashtra) : 
Madam, I welcome the Motion moved by the 
Government as 

j regards the Committee on the Welfare ! of 
the Scheduled Castes and Scheduled j Tribes.    
I just want to know from the I Government 
whether it is a fact that some of the Members 
forced the Government to have this sort of 
Committee. And if it was forced by some 
Members, my information is that, those 
Members have been    excluded from  this    
Committee, they are not to be taken on this | 
Committee which is to be selected.    If i it is 
so, that is a    bad policy.    I must | warn the 
Government. 

SHRI    P.     GOVINDA    MENON : 
Parliament will elect them. 

SHRI B. K. GAIKWAD : As far as my 
information goes, those Members of the Lok 
Sabha who insisted upon the Government to 
have this sort of Committee have been 
ignored, that they are not taken on this 
Committee. 

[THE    VICE-CHAIRMAN    (SHRI    AKBAR ALI 
KHAN) in the Chair.] 

AN HON. MEMBER : You are in the 
Rajya Sabha. 

SHRI    B. K.    GAIKWAD:    But, I 
 must    mention    if there    is something I 
happening in the Lok Sabha too. . . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Let him speak. 
Mr. Gaikwad, you carry on. 

SHRI B. K. GAIKWAD : That is my 
information, Mr. Vice-Chairman.   I just want 
to bring    to the    notice    of the Government 
that this policy of the Government is not 
proper.    By doing this, they are creating 
bitterness amongst the Members.   Those who 
never fought for it, they should not be given 
place and other Members should be taken.   I 
have nothing to say about the other Members. 
That will not be a good thing. Generally 
speaking, those    who have got sympathies, 
those who have got love for these people, they 
should    be given opportunities, they should 
be    given place in such Committees.    But if 
you appoint such a Committee with those who 
never fought for it, then Government will be 
doing a great wrong.   That is my advice to the 
Government whether they accept it or not. I 
must tell them that this verv policy created 
bitterness in our revered leader, Dr.    
Babasaheb    Ambedkar.    I must  mention 
here that in the beginning he was more or less 
in favour of 



827 Ke Committee on Welfare [ RAJYA SABHA ] oj Scheduled Castes and 828 
Scheduled Tribes 

[Shri B. K. Gaikwad] 
the Congress friends. He had so many 
Congress friends. But only due to this policy 
bitterness was increased and ultimately he 
became the enemy of the Congress. Similarly 
I want to tell the House that if those who are 
in favour of the Congress today are not 
included in this Committee, you will be 
increasing bitterness among them and they 
will become enemies of the Congress. That is 
one thing. 

Secondly, I just want to know whether the 
Government in their heart today have 
something good for these people. The hon. 
Minister was pleased to say that in view of the 
provision made in the Constitution this 
Committee has been appointed. But appointing 
Committees will not solve the problem. In my 
opinion several Committees have been 
appointed. But what is the result? What do we 
find today? What is happening in the country? 
So only by appointing committees nothing 
will happen. There must be in our heart ;he 
will to do something good for the people, and 
if that is there then we will be in a position to 
do something good. 

Now, Sir, what has been passed in the Lok 
Sabha has not been brought to the notice of 
the Rajya Sabha Members as far as my 
information goes. Among the papers 
circulated there is no resolution passed by the 
Lok Sabha. So we are o_uite in the dark. I do 
not want to raise any point of order whether 
we can at all consider it today because 
anyhow we want ;:o finish it today. But I just 
want to know one thing from the Government. 

Sir, the Resolution which was passed by 
the Lok Sabha has not been circulated to the 
Members of the Rajya Sabha. What has 
happened there we do not know. On the 
Agenda only this much is said that one 
Resolution has been passed by the Lok Sabha 
which has to be taken into consideration. We 
have no knowledge of what is passed in the 
Lok Sabha. Even then I can say, Sir, that in 
the Lok Sabha it was circulated as to what are 
the functions of the Committee. The functions 
of the Committee are thai they will consider 
the reports submitted by the Commissioner of 
the Scheduled Castes and Scheduled Tribes. 
That is the main function of the Committee. 

The other function which they have i 
mentioned in the Resolution is as regards 
appointments. I must fell you, Sir, that the 
Commissioner was earlier submitting his 
report. For that purpose he had some staff at 
his disposal. But today most of the staff has 
been curtailed by the Government. In every 
State there was one Deputy Commissioner, or 
an Assistant Commissioner. They have 
curtailed that. There are no Assistant 
Commissioners to assist the Commissioner. I 
do not know whether it will be physically 
possible for ihe Commissioner to go and visit 
all the places throughout the country and get 
information. 

Sir, you will find that every day we are 
receiving complaints of harassment, ill-
treatment, setting on fire the localities of the 
Scheduled Caste people, rape of girls and 
ladies. All these things we are hearina. I do not 
know whether the poor Commissioner will be 
in a position to get all this information and 
will be able to mention in his report all these j 
things. Who is going to supply this in-I 
formation to him ? Whatever machinery he 
had at his disposal has been taken away by the 
Government recently. Therefore, I want to 
know whether the Committee is going to 
consider only the Commissioner's report. 
What about other complaints, if there are any 
? I should like to know if this Committee will 
be entitled to consider  other grievances, other 
reports which they might receive. 

Sir, you will find that every year two 
reports were submitted by the Com-
missioner of Scheduled Castes and Scheduled 
Tribes. This time he has submitted a small 
report. Every year the Commissioner was 
giving some important suggestions about 
IOO to 150. This time the Commissioner 
has given only eleven suggestions, and next 
year he might give only one or two 
suggestions. So  this  is the position. 

The second thing which I must bring to 
the notice of the hon'ble Members of this 
House is that we are given to understand—
there is a Question of mine tomorrow—that 
the Commissioner who    has    been     
appointed    to    look 

 after the safeguards to the Scheduled Castes 
and Scheduled Tribes  people is himself 
opposed to these safeguads. Not only that,  
a representation of the  Lok Sabha Members 
went and request-  ed  the Prime Minister to 
remove him 
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immediately. I do not know how the matter 
stands. This officer, who is anti-Scheduled 
Castes and Scheduled Tribes, who is against 
the provisions given in the Constitution, says 
that it is not necessary to have reservations. 
So many things he has said at Kashmir and 
several other places. There are very bad 
reports against this gentleman. Of course, I 
have nothing more to say at this stage. But if 
you say that the Committee will consider only 
what is suggested by the Commissioner in his 
report, that will be a bad thing. Therefore, I 
suggest more and more powers to be given to 
this Committee, to consider not only the 
report but some other complaints in case they 
receive  any. 

Sir, what is happening ? How are you 
going to improve the condition of the 
Scheduled Castes and Scheduled Tribes 
people ? You will have to consider three 
problems, economic, social and educational. 
What is the economic condition of these people 
? Economically you will find that they are 
worse than dogs. Their position is going from 
bad to worse every day. The other day my 
friend, Mr. Raj-narain, an hon'ble Member of 
this House, quoted some incidents of rape, 
beating, of looting their rice, of houses being 
burnt and the people being driven out of their 
homes. 

Why to talk of other places, last Sunday 
our Government who swear by the 
Constitution so far as the welfare of the 
Scheduled Castes and Scheduled Tribes people 
goes, have decided to demolish something 
like 4,000 huts. Just imagine in this cold 
season, when other people are in their 
blankets and in their Razais inside their homes, 
these people, who have no clothes, will be 
thrown out in the open if their huts are 
demolished.    Where will they go? 

SHRI A. P. CHATTERJEE : (West 
Bengal) : Why are they demolishing their huts 
? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF SOCIAL WELFARE 
AND IN THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI J. B. MUTHYAL 
RAO): The Delhi Administration is demolish-
ing. 

SHRI B. K. GAIKWAD : But is it not 
under the direct control of the Cen- 

tral Government? Let not my hon. friend 
forget that. If the Central Government decides 
that that should not be done, the Delhi 
Administration has no right to do all these 
things. But you will find that this thing is 
happening. Why are they demolishing these 
huts in this cold season ? 

In the olden days, Mr. Vice-Chairman you 
will remember there were separate localities 
for these people under the pretext of religion or 
something like that. But now under the pretext 
of slum clearance they are having separate 
localities. And how far are these localities now 
? These people after being removed from these 
huts are shifted some ten or twenty miles away 
from Delhi. These people had come here not to 
enjoy their life. They have come here from 
villages and have constructed their huts here 
and have been earning their livelihood. If there 
was no employment in the villages it is the 
Government which is responsible for that. 
There is unemployment in every village 
everywhere. So people come here and do 
hamali. They earn their livelihood. They have 
constructed small huts and have settled there. 
Now you are demolishing their huts. You are 
asking them to go away to something like a 
separate colony because for the rich people in 
Delhi, their huts constructed in the heart of 
Delhi are like slums. You do not want those 
slums to be in the city. Now it is said that it is 
people's raj. I do not know what you mean by 
people. "People" does not mean the rich 
people or the exploiters. By "people" you 
mean men who are poor and who work hard to 
earn their bread. So, you find that this 
harassment is going on. I have also made a 
representation to the Government to see that 
this demolition of the huts is stopped. But 
Government says "Oh, it is the order of the Lt. 
Governor." Now if the Home Minister or the 
Central Government comes forward and says 
that this is not the season when their huts 
should be demolished, I think the Lt. Governor 
or the Delhi Administration would not go 
against the decision of the Central Government. 
But nobody takes any interest and this what is 
happening. Even to-day you will find that the 
demolition of huts is going on. Is there, 
anybody in this House or in Parliament who 
would look to their interests and see what is 
happening; to these people ? You are all 
representatives of the people, it is said.   But   
if 
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you will excuse me, in my opinion, there is no 
representative here of the so-called down-
trodden poor people. We all are exploiters. I 
am also one of them. All who have come here 
are exploiters, first-class exploiters. We are 
exploiting these poor people. We should take 
care to see that their interest is safeguarded in 
all respects. 

Then, economically they are very poor. 
They cannot get any work in the villages. Now 
they try their level best to improve their 
economic condition, but the boycott is there. 
These people are boycotted. They are not even 
allowed to go to take grass for their cattle ; this 
is happening even to-day. And not only that, in 
case some ladies go into the jungle to cut grass, 
they are molested by the caste Hindus. This is 
what is happening. If complaints are made to 
the officers concerned, they do not take any 
initiative. Why ? Because they also come from 
the same people. Their mentality is just the 
same as that of the villagers. Even if he is an 
officer—whether he is a police officer or a 
judicial officer or whatever officer he may 
be—his mentality is not changed, and nobody 
can change that mentality. Generally speaking, 
the Government should take care to see, while 
appointing an officer, what type of man he is. 
But that is not done. 

So I just want to draw the attention of the 
House to the fact that if you want to improve 
their economic condition, you should give 
them some work, give them some land. Now 
when this question of giving land to them 
comes up, you will always find that the distri-
bution of the land is handed over to the 
revenue authorities. And the revenue 
authorities while distributing the Iand, instead 
of giving it to the really needy people, give 
such lands to the landlords who have already 
got more than enough of land. This is what is 
happening. How are you going to solve this 
problem ? Unless and until their economic 
position is improved, nothing will happen. 

As regards education, you will find that 
they are most backward in this field. The 
Government comes forward and says that they 
are spending Rs. 5 crores. I do admit that. 
Some educated people are coming forward. I 
admit that also.    But I cannot    admit 

that they are adequately advanced because 
whenever the question of appointment of 
persons in Government service comes up, 
our own Government people, in the U. P. S. 
C. and other bodies, say that they are not 
found suitable. So what have the 
Government done in these 21 years that have 
passed since independence came ? And who 
is responsible for this state of affairs ? If they 
are not found suitable, then it is the bounden 
duty of the Government to make them 
suitable. They should make every attempt to 
see that they are made suitable for 
Government jobs. To-day you will find the 
percentage is something like 0.1 per cent in 
Class I and Class II services. 

Now we are celebrating the birth 
centenary of Mahatma Gandhi. Several 
assurances have been given by the Prime 
Minister and others, and everybody says that 
he wants to do something for the down-
trodden people, the Scheduled Castes and the 
Scheduled Tribes. But in practice you will 
find that their actions "are quite contrary to 
whatever they say. Even when repre-
sentations are made to the officials, they do  
not take  any  note of them.  Even 

if we write to the Minister, the Minister 
 will ask the officer concerned as to what the 

report is and whatever that officer says will 
be communicated to us. 

 Is this the way the Government machinery 
should function ?   The Gov- 

 ernment, generally speaking, should take keen 
interest in this matter and see that whatever 
their grievances are, they are personally 
looked into and redressed. If you are not 
going to redress their grievances in this way, 
by appointing such committees nothing will 
happen. I can tell you this much. If you 
really want to do something good, please see 
that you really do good to these people. With 
these words, I conclude. 

SHRI M. M. DHARIA (Maharashtra) : 
Mr. Vice-Chairman, Sir, with your 
permission, I rise here to-day to share the 
feelings expressed by the hon. Member, Shri 
Gaikwad. I would like to draw the attention 
of this House to article 46 of our 
Constitution wherein it is said : 

"The State shall promote with special 
care the educational and economic 
interests of the weaker sections of the 
people, and, in particular   of 
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the Scheduled Castes and the Scheduled 
Tribes, and shall protect them from social 
injustice and all forms of exploitation." 

Sir, even though in our Constitution we have 
guaranteed the fundamental rights of all the 
citizens of this country, I am really sorry to 
say, and my head bows down with shame, 
that even after 21 years of independence we 
have not been able to protect the interests of 
these citizens, our brothers and sisters 
belonging to the Scheduled Castes and 
Scheduled Tribes. Even though, Sir, we have 
said that all the hotels and restaurants and 
everything will be open to all, when we go 
into the villages we find that the board is 
there, saying that this hotel is open to all 
citizens irrespective of caste, creed and what 
not, but under that very board, in one corner 
you will find a cup and a saucer and a glass 
meant for the use of Harijans. The Scheduled 
Castes and the Scheduled Tribes people can-
not enter those hotels. Even though we say 
that all the wells are open to all, even to-day 
we find that the Harijans cannot fetch water 
from the wells where the non-Scheduled 
Caste people are there. So this is the situation 
all over the country. There is ex-
communication everywhere. 

Mr. Vice-Chairman, I feel that the time 
has come in this country when more and 
more protection shall have to be rendered and 
this responsibility of providing better 
protection to the vulnerable classes in this 
country lies on those who are better protected. 
Are we prepared for that ? I may say that the 
State Governments and the Central 
Government shall have to introduce several 
schemes whereby the down-trodden people in 
this country will be given better shelter, 
better opportunities and better amenities in 
life. They should be given better employment 
opportunities whether in the private sector or 
in the public sector or in the Government. It is 
true that there are notifications, there are 
orders and there are instructions that 10 or 15 
per cent of ihe posts should be filled by 
people from the Scheduled Castes and the 
Scheduled Tribes, but at the time of em-
ployment, we find that the applications are 
called, but under the pretext that no suitable 
persons appeared before the employment 
board or committee or whatever it is, those 
vacancies are again filled by those people    
who    do    not 

I belong to the Scheduled Castes or the I 
Scheduled Tribes. So if we take a survey in 
the country, we find that we have failed in 
giving the protection which we have 
guaranteed under our own Constitution. 
When Dr. Ambed-kar, the great 
parliamentarian and a veteran leader of this 
country, drafted the Constitution, he had once 
said, j "Ultimately what is this Constitution ? 
! If the spirit df the Constitution is not 
properly recognised by the people, this 
Constitution has no meaning. It is useless." 
Today what is happening, particularly when 
we are passing through this year, the year of 
the Gandhi Centenary ? I do feel that the time 
has come for all of us to think about it very 
seriously. This matter was discussed at the 
time of the AICC meeting. I am happy that 
some decisions have been taken by my own 
party. But I feel that these decisions are also 
not enough. This Government shall have to 
guarantee to the Harijans, to the people of the 
Scheduled Castes and the Scheduled Tribes, 
that their interests are properly protected. 
During the last few years, have we not seen 
that Harijan boys have been killed and 
murdered, that Harijan women have been 
molested? They have been coming here —to 
the very floor of this House. Even then, they 
have not been able to secure justice and if that 
justice is to be ren-i dered, not only the 
representatives who i belong to the Scheduled 
Castes and the | Scheduled Tribes, but I feel, 
all of us ! should be on the vanguard. To tell 
you I frankly, today I went into Mr. Om I 
Mehta's room and requested him thar I would 
like to intervene because I saw that it was 
only Mr. Gaikwad and Mr. Chavda who were 
intervening in the debate. Why should not 
others also intervene ? I feel. Sir, that it is our 
duty, il is our responsibility, to see that we give 
proper protection to them. 

THE    VICE-CHAIRMAN       (SHRI 
AKBAR ALI    KHAN) :  Quite    right. 

SHRI M. M. DHARIA : I will not take 
more time, Sir. I do feel that this ; is indeed a 
serious matter. When are j we going to give 
that guarantee to these citizens of this country 
? Why should we have this sub-standard 
citizenship in this country of ours when those 
guarantees are given under the Constitution ? 
Ultimately it is not only a democratic 
philosophy, but it is a matter of every day 
functioning. In every walk of life we should 
prove that    we    are   going 
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according to that philosophy. Otherwise, it has 
no meaning. So, Mr. Vice-Chairman, Sir, I 
would like to appeal to this honourable House 
today, let us resolve that in this House this 
Parliament shall take a decision that we shall 
function in a way so that these minority 
communities will not have to grumble. They 
shall feel a sense of security that they will be 
in a position to advance hand in hand in this 
country in the prospects and future of this 
country as proud citizens, as citizens of equal 
status.    Thank you very much. 
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SHRI B. T. KEMPARAJ (Mysore) : Mr. 
Vice-Chairman, Sir, 1 am grateful to you for 
giving me an opportunity to speak on this 
Motion regarding Scheduled Castes and 
Scheduled Tribes. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Khempa-raj, as this 
Motion could not be adopted in the last 
Session, I think in the fitness of things we 
should adopt it today and with that idea I 
would request you to finish your remarks 
within five minutes. 

SHRI B.    T.    KHEMPARAJ :   Mr. 
Vice-Chairman, you will be pleased to see 
that the words used in the Motion are 
"Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes". Now their 
welfare in which context? That is very 
important. Will it mean their welfare as far as 
their social, economic and educational 
conditions are concerned? We have to make it 
very clear as to how their lot has to be 
improved. As has already been pointed out by 
some Members, a    Commission 
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has already been appointed for studying their 
conditions and recommending measures to 
improve their lot. It has also been pointed out 
by some Members that the Commissioner, 
instead of recommending measures for their 
social, economic and educational welfare, is 
taking the view that their conditions should 
not be improved. Such being the case, Sir, 
what is the use of appointing any Committee 
for making a report, when that report is not 
going to be implemented properly? We have 
got experience for the last 20 years and we 
find that on no occasion has a case been filed 
or a man prosecuted by any Government 
servant. The reason is that as against one 
Scheduled Caste person there will be six or 
seven officers of the other communities. 
Therefore it is so difficult and so hard and also 
unmanageable and we find that whatever rules 
have been laid down in that direction are not 
properly followed or implemented. Therefore 
what is the remedy? The Committee has to 
recommend certain remedial measures. 

Secondly, Sir, it is often argued that the 
condition of Harijans should be improved. 
What are the ways and means to improve their 
condition? Under the existing circumstances 
how far is it possible to improve their 
condition? That has also got to be taken into 
consideration. Sir, we know that untoucha-
bility has been abolished under the 
Constitution, article 17, and any offences made 
in connection with that have been made 
punishable. You have to see in how many 
cases punishment has been awarded for such 
offences. I would like to know whether there 
is even one single case where the punishment 
has been given. Therefore, I apprehend very 
much that unless the Government thinks 
seriously about these things and adopts certain 
effective measures to remedy the situation, 
nothing can happen and these people will 
continue to suffer. As far as The 
Commissioner is concerned, I think he must be 
a person who feels the pulse of such people. It 
is the wearer who knows where the shoe 
pinches, not an observer. An observer may say 
"It may be pinching there". But actually he 
does not know where the shoe is pinching. It is 
only the person who wears the shoe, he alone 
knows where it is pinching, he alone can feel 
the intensity of the pain or the agony caused 
by it. With these few words. Sir, I request that 
the terms of reference of this Committee 
should be such that    it    can go 

into all the possible details and suggest suitable 
measures for the improvement of their 
economic, social and educational  conditions. 
Thank you. 

 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The Committee will look after 
the interests of our bretheren. That is why I 
am anxious to finish it today. Let me see how 
brief you can be, Mr. Rajnarain. 
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"With special care the educational and 
economic interests of the weaker sections of 
the people and in particular, of the 
Scheduled Castes and the Scheduled Tribes 
and shall protect them from social injustice 
and all forms of exploitation." 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Tomorrow is Friday and it is 
Private Member's Day. 

SHRI P. GOVINDA MENON : One word, 
Sir. If it is not finished today, I would request 
you to have it on Monday. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You are busy somewhere ? 

SHRI P. GOVINDA MENON : Yes. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Then we will have it on 
Monday. 

 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. K. K.. Shah has requested 
me that he may be allowed to make a 
statement which he wants to make. I call upon 
Mr. Shah to make the Statement. 

STATEMENT    BY    MINISTER   RE 
MONOPOLY    AND     CONCENTRA-
TION  OF    OWNERSHIP    IN    THE 

NEWSPAPER INDUSTRY 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI K. K. 
SHAH) : Sir, the question of monopoly and 
concentration of ownership in the newspaper 
industry has been exercising public mind for 
quite some time past. In 1954 the Press 
Commission in its report observed that "the 
essence of process of formation of opinion is 
thai' the public must have an opportunity of 
studying various points of view and that the 
exclusive and continuous advocacy of one 
point of view through the medium of a 
newspaper which holds a monopolistic 
position is not conducive to the formation of 
healthy opinion". 

In accordance with the recommendation of 
the Press Commission, the Government 
appointed the Press Registrar to keep a close 
watch on the circulation of newspapers. 
Subsequently, the Press Council was set up 
which is required inter alia to study 
"developments which may tend towards 
monopoly or concentration of ownership of 
newspapers, including a study of the 
ownership or financial structure of newspapers 
and, if *„joj3J3tn saipatnai jsaSSns oj 
'AiEssoaau 

 


